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Protect Development Industry Limited 

171. SHRI RAGHUVANSH PRASAD SINGH 
Will the Minister of·CHEMICALS AND FERTILIZERS 
be pl.ased to state : 

(a) whether there is any proposal to shift the 
Project and Development Industry limited, Sindri to 
NOIDA and Baroda; and 

(b) if so, the details thereo" 

THE MINISTER OF STATE IN THE MINISTRY Of 
CHEMICALS AND FERTILIZERS (DR. A.K. PATEL) : 
(a) and (b) Presently, there is no proposal to shift 
Projects & Development India ltd. from Sindri to 
NOfDA and Baroda. Govemment of India while 
approving the rehabmtation scheme of POlL in 
April'97 constdered it essential to keep the Head 
Office of POlL at HOlDA while maintaining the 
registered office, ElC Division, Catalyst and R&D 
Division at Sindri. 

{English] 

172. SMfltt KISHAN SINGH SANGWAN : Wtfl 
ttle Minister of Ufit8AN AFFAiRS ANO EMPLOYMENT 
be pleasecl to state : 

(a, Whether the Union Government propose to 
acquire lands in National Capitat Region for easing 
the habftatiorlpmb1em tn Delhi; 

(b) if so, the notification issued io this eflect by 
the States; 

(c) whet'her 1heUftionGovernment have ensure 
that 1anners are paid oompensldions for lheir lands 
at the pnwailingmarket value; 

(d) ;if 80, the details thereof; and 

(e) If not, the re .. ons therefor? 

THE MINISTER OF URBAN AFFAIRS AND 
EMPLOYMENT (SHRI RAM JETHMALANI) : (a) and 
(b) The NCR Planning Board has notified the 
Regional Plan 2001 for NCR on 23.1.1989 .which 
stipulates a poticV framework for the ~lanned, 
spatially diapered development of the entire region 
and which 'CtWera an ..... of O¥er 3000 sq. «m. 
conaistintl of NCT 'of .Delhi and ;pans of the _joining 
States of Haryana, Rajasthan and. Uttar Pradesh. 
According tt) 1his Regronal"Plan, the objective is to 
reduce the pupulation pr .... ur. In Delhi througl1 

dispersal of population and economic actlvltiea away 
from it. 

(c) to (e) Since 'and is a State aubject, the rate 
of compensation to be paid to ·the farmea ia 
d.termined by the respective States based on the 
provlslona of Land Acquisition Act, 1894 and Rul ••. 

ldenllflcatlon of aangl.d •• hls 

173. DR. BIZAY SONKAR SHASTRI : Will the 
Minister of HOME AFFAIRS be p ..... d to atate : 

(a, whether the Govemment of West Bengal has 
failed to identify the Banglade.his who have 
infiltrated in the Stat.; 

(b) if so, whether they have al.o obtained ration 
cards, their names enrolled in the vot.,. list end 
filed an affidavit in the Supreme Court in this regard; 
and 

(c) if so, the r.action of the Government thereto? 

THE MINISTER OF HOMe AFFAIRS (SHRt l.K. 
ADVANI) : (a) and (b) The Government of West Bengal 
has fU.d .n Affidavit in the Supreme Court in the 
Wf'it Petition No. 125188 flied by AI India Lawy .... ' 
Forum for' Cfv44 lIb.rti ••. In tht. Affidavit the 
Government of Weat 8engat has admitted that o'l8r 
10.24 lakh Bangladeshi nationats have ov.may.d 
after expiry of visa and the number of Bangladeshi 
national. who hav. entered wi1+tout vaJid documents 
is likely to be much higher The Government of West 
Benga1 hal alIa admitted tha1 many of the m.g.1 
immigrants have acquired nition cards .nd have 81so 
been enHMd in the etectoral rolls. 

(c) tnatructions have b.en issued to the State 
Governments and Union Territory Administrations to 
detect .nd deport iII.gal immigrants under the 
provtaion. of For.igner. Act, 1946 and Rules 
th.r.under (m.gal Migrants (Determination by 
Tribun.ls) Act, 1983 in the e.se of Assam), 

Supr ProductJon 

174. SHRI C.P.M. GIRIYAPPA : Will the Mini8ter 
Of FOOD A1IID coaISUMER AFFAlRS be .pleued to ..... : 

(a) wh.therthe lugarc1m8 crop 'has been 
clamaeed br heavy rai .. and floods; 

'tb) It aD, Its Imp.ct on sugar production; and 

(e) the .. eps taken or propoHd to be taken by 
the Government in this regard? 
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